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INTRODUCTION

I, the Chairman of Estimates Comumittee haviog been authorised by
the Committee to submit the Report on their behalf, present this 75th
Report on the Ministry of Railways—Movement of Coal by Railways.

2. The Committee took evidence of the representatives of th:
Ministry of Railways/Department of Coal on 11th January, 1984, The
Committee wish to express their thanks to the Officers of the Miaistry/
Department for placing before them the material and information which
they desired in connection with the examination of the subject and
giving evidence before the Committee.

3. The Committee also wish to express their thinks to all other
institutions, bodies and individuals, who furnished memoranda on the
subject to the Committee. '

4. The report was considered and adopted by the Committee on
6th April, 1984,

5. For facility of reference the recommendations/observations of
the Committee have been printed in thick type in the body of the
Report, and have also been reproduced in a consolidated form in the
Appendix to the Report.

BANSI LAL,
Chairman
Estimates Committee.
New DeLHI ;
April 9, 1984
Chaitra 20, 1506 (S)

(v)



CHAPTER I
GENERAL

1.1 According to the Ministry of Railways Coul is the most
important bulk commodity transported by the Railway. It constitutes
about 40% of the revenues earning traffic carried by Railways. . The
major consumer of coal are power houses, steel plants, cement Railways,
plants, textile mills, fertilisers and chemical plants. Coal is also used by
other medium and small scale industries like pottery and ceramic units,
glassfactories, refractories, brick kilns etc. Soft coke is used as domestic

fuel.

1.2 Loading of coal/coke is permitted from the colliery sidings,
coke oven plants etc. to the various sponsored consumers in full rake
loads, multi-consumer rakes or in piecemeal depending on the require-
ments of the consumers. Consumers whcse coal rcquirement is 500
tonnes or more. per month get supplies in full rakes Medium scale
consumers are grouped in multi-consumer rakes while small scale
consumers whose repuirements are upto 5 wagons per mouth get ihe
supplies in piecemeal.

1.3 The wagon and locomotive rcquirements, loading and
unloading arrangements and line capacity works arc plann.d n
advance and are sugmented as and when any increase in the traffic is
anticipated ; subject to the avilability of funds made aviluble by the
Planning Commission.

Wagon Demand Projections for 1983-84 and 1984-85

1.4 The Preliminary Material furnished to the Committce
by the Ministry reveals that as against 12404 wagons (in terms
of 4 wheelers per day) indented by the users for the year 1982-83, 12548
wagons were supplied by the Ra’nlways. However, the Ministry of
Railways have projected the wagons requiremcnt for movement of coal
for the year 1983-84 at 11822°only,

e e o e

® Inreply to SQ, 574 dt, 5-4-1984, the Minister of State in the Ministry of
Railways informed Lok Sabha as follows :—
“The provisional daily average number of wagons allotted being 13228
wagons in terms of 4-wheelers, during the current financial year, the
average daily loading being 11639 wagons.”
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1.5 Asked to state the reasons for such decline in the wagons
requitement for the current year for coal movement, the represensative
of the Ministry of Railways clarified the position during evidence as
under :

“In these figures there is an element of repetition. The fact is
that in 1982-83 the actual loading was a little over 11,000
wagons. The projections were based on the 99 mllllon tonnes
of coal which was the target loading. for the currcnt ycar But
the average loadmg in l983 84 upto Dcccmber wae 21, 342
wagons®. In the sccond half of 1983-84 the producqon is
reported to have picked up.”

1.6 Regardirg production of coal, the representative of
the Department of Coal, informed the Committee d,urmg evi-
dence that “the overall production of coal in 1981-82 ‘was 124
million tonnes and in 1982-83 130.61 million tonnes and in the
current year the production target is 142 milion tonnes. The
actual achievement may be of .thé order of 140 million tonnes. But
there is going to be at least 8 to 9 million tonnes higher production in
terms of demand at the beginning of this year which was estimated to
be 147 million tonnes.

Actually there has been a much higher level of movement in the current
year than in the last year. '

1.7 The representative of the Department of Coal also informed
the Committee that :

“Our total estimate is 147 million tonnes. We may end up
with the movement of 140 million tonnes or 8o. There was some
inflation in that estimate and the demand did not metrialise
to the extent projected. So, the actual movement will be 141
million - instead of 147 mnlhon tonnes. Out of that 102
million will be by rail and the rest by other modes of tramport
For next year, Planning Commission has estimpated g total
demand of 155 tonnes and prpduction target of 153 millin
tonnes According lo .our estimates, out of 155 millign

. tonnes, almost 117 millior* would be moqu by ra;gwqys,"

#* In reply to SQ 374 dt. 5-4-1984, the Minister of State in the Munistry of
Railways informed Lok Sabha as follows :—
“The provnsnonal daily average number of wagons allotted bomg 13228
wagons in terms of 4-wheelers, durinx the gumnt ﬂnancml Year, the
nvcrago daily loading being 11639 waaom."
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1’8 Asked to state whether the Raxlways have got the infrastru-
cture to'load T17 milliokt wﬂﬁéﬁ of c0a‘l the representauve of Railways
auteu deﬁng maéncd ﬂiét L5 .

"'I‘hat is the pomt under discussion. We are making an exercise
~~ag to what is the maximuin'we can cétry; what i‘the infrastruc-
turé and-what - we taff get in-the current year. We ‘feel that
‘more than' 106 or 107 million "would be difficilt. “The full
exercisc is on.” After ‘that; we are'fequircd fo Ddve a further
discussion 'with thé 'Planning Comnrission and “if nécessary,
take it up with the Committee of Secretaries to see how it
tan bé bridged;’ The pitsént Mofrastfructatd Wifi not permit us

t6 carry |17 mitlio. ARéinatively: (HE inpuds into 'the railways
will ‘Rave to be ‘stépped “up ‘on' & priority”‘basi§ so that
addntrdnul capacltywn be developed’ ag’ qmcmy oy posszble" '

vt

1.9 The representative of the Mnmtry of Railways also informed
the Committee that “at présédf ‘the‘avérage Wagoms loa8ing for codl
was only 12,300. - ¥f we haveto' get-un ‘wvérsge 6f 14,000 ahd adld, we
will ‘have to be ir a posmon* o load mon than 15000“ or 16 000
wagom. -

1.10. The Ministry of Railways have stated in their preliminary
material furnished to the Committee that “‘on’ the basis of present
indications and projections of the Department of Coal, the pér
day mqu:rement of wagons for coal movcmcnt would be 14,82 in
1984-85 ('on' 5 major Zona] Raxlwa:h) B

1.11 Drawmg their attenhon to the assurance given to the
Estitdates Co%nm?ttcc by thé Mxmstry of lewayc in 1981 that by the
end’of Sixtb Pﬁﬂ“x €. 1984 85 the avmlabnhty of wagons would be
enhiincsd 'to' ‘30,000 wagons per day, the Commlttee enquired of the
wntn'ékf ‘the redsos for scaﬁng lt‘ down to 14,62 wagons per day.

TS

l 12 The reprcsentatlve of the Ministry of Railways clarified the
position with regard to the projection-of" demand fof wagons ‘for cosl
movement as fotlows :—

“These projections were in the form of certain cstimates. Our
past experience is that these demands do contain an element
of inflation. That is why every year, before the annual plan is
finalised we undertake a joint exercise with the Ministry of
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Coal and the Planning Commission and then come to some
view with regard to the demand pattern and the fieldwise pro-
duction and the transportation capacity and arrive at a figure
of target for loading. The exercise for 1984-85 is still
currently on and the demand is varying between 105-106 and
115-116 million wagons a year. If the daily target is achieved,
it will mean that the railway loading would be of the order of
165 to 167 million tonnes, whereas the coal production in
1984-85 would be of the order of 153-154 million tonnes.”

1.13  The projected demand of wagons for transportation of coal Is
linked with the target of production of coal and the Railways share in
the movement thereof. During 1982-83 against a target loading of 99
millions tonnes out of a total production of 130.61 million tonnes of coal
and indent for 12404 wagons (in terms of 4 wheelers) per day, Railways
supplied 12548 wagons but the actual loading was confined to a little
over 11,000 wagons. Similarly in 1983-84, against a target of 147
million tonnes, the actual production of coal is estimated to be 140
million tonnes outof which 102 million tonnes was to be carried by
Railways for which a demand of 11822 wagons (in terms of 4 wheelers)
per day has been made out upto December, 1983, the average utilisation
of wagons has been 11,342, wagons per day The Committee desire
that effective steps should be taken to achieve optimum utilisation of
wagons.

1.14 In 1984-85 out of an estimated production of 155 million tonnes,
Railways are supposed to carry 117 million tonnes of coal. However, the
representative of the Ministry has informed the Committee that it will
not be possible for them to carry more than 106 or 107 million
tonnes with the present infrastucture. The matter is under discussion
with Plaaning Commission to find ways and means to bridge the gap
between demand and availability of wagons for coal transportation.
Coal being one of the most essential ingredient for the industrialisation
of the country, the Committee expect the Ministry of Railways to
impress upon the Planning Commission, the urgent need for allocation
of more funds to avgment the coal carrying crpacity of the Railways-not
only to meet the present needs bat also the future needs.



CHAPTER Ul

ALLOTMENT AND LOADING OF WAGONS

(1) Indents for Wagons

2.1 Ttis stated in the Preliminary Material furnished by the Minis-
try that :—

#“Unlike in the case 6f general goods traffic for coal loading, the
indents are placed on day to day basis. Indents ‘not accepted
for loading for any reason, are treated as lapsed at the end of

that day.”

2.2 During evidence, the Committee asked the representatives of
the Ministry about the reason for treating the indents “not accepted”
as lapsed at the end of the day in the case of wagons for coal movement
and also the manner in which the Railwavs assessed the extent of short
supply of wagons against demands. The witness replied. that :—

“The indents are on daily basis. To the extent indents are not
compiled with on one day, it is repeated on the second day.
It has repetitive clement. There is no harm in cancelling

it-"

2.3 When asked whether the repeating of indents was confined to
supplies to Public Sector only or was such a facility accorded to Private
Sector also, the witness clarified that this was done so,

2.4 Pointing out that since -the private parties had to get their
requirements sponsored through the State Governments leaving some
scope for pressurisation and malpractices to the detriment of genuine
consumers, the Committee asked the witness to suggest improvements
in the procedure to ensurc supplics of wagons to genuine consumers
and to curb frivolous demands. The witness replied :—

‘“This system is a heritage right from the war days when Coal
Controller used to be incharge of the allotment. Subsequently
coking coal came under the Coal Controller and non-coking

5
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coal was de-controlled. Government felt that some other
agency must step intg it to. regulatg it, otherwise difficulty will
be there. Thatis how the Railways took over this responsi-
bility of distribution glsa,. When . thig.digtribptipn was taken
over, we had to have some kinds of guidelines as to whom to
give it. Whatever practices were qbtaining in the Coal Con-
troller Organisation, more or less came to us. My personal
reaction to. your. question is ‘yes’there is a lot of scope. In
this case and in many cases we find that there is no relation-
ship between the level of sponsorshrp and the actual cpal which
goes to that pamcular State. There haye been _cases where
Industries have not taken coal, but strll their n@mep age found
in the sponsored list. There are a large number _of customers
in Bengal, Bihar. This system does require a kmd of change.
This system is leading to a lot of yncertainty with the consu-
mers ¢yen. We have told the. State. Govemments that far
non-cokmg sector we wrlL be ablc 1o accommodate only so
much. Thercfore, you spongor, oply this much of coal for
movement by rarl To whomsoever they are sponsoring, we
will assure 100% coal.

2 ) thn 1t was pqmted ou; l?y the Cﬂlumuee ;hpt in many
sponsored cases the coal, did not go to the. industry. congesngd but was
actua]ly drverted to someone else rcsultmg in black-marketing, the rep-
resentative of the Ministry of Rallways stated during evrdence that :—

“In the core sector tb;re rs not much of coqfuﬂqn ,In‘,ghe cher gqc-
tor about 12000 to. 13000 copsumers are apread, all over the cor
untry. So agency has to be there to verify the need. As long as
there is,gap between, tbe demand and the supply some kind of
regulation is necessary.”

26 Asked to suggest t‘he agen,:x yl“ch coyl@be created to check
the malpractrces m supply of coal, the witness submitted :—

““As in the case of Singareni coal, Coal India could take over this
responsibility. Cogl India gsks for., the wagong to bg given
and Indian Rallwgys &'V‘i those, to, t};etp, . Theaq it js a matter
between them—the auppher and, the  gpstomer, Rarlwqys do
not come into plcture at all. We tell them, you allot so many
wagons per day, so much for this field and so much for that
field. Accordingly they give so many wagons. That is how,
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we sug;ested the syitéh: to the Coal tndh {o take over the
;esppnsnbnmy. They. sand ‘It i, not po;mb"ﬁ" Now, the ques-
tion is how to find out the sgency for this.”

2.7 Howoever, the sepresentative of the Depamneﬁt of Coal inter-
jected as follows :—

“Some modifications of the old system have already been made :
in as-much-as earlier, all the allooation was being made by the
Coal Controller and it was loaded by the Railways. Now, for
the major sector consumers, cement plant, power houses etc.,
which - constitute 70 to 80%, spacific offer has been.made by
the coal companies. Now, for these major sectors, specific
offers have already been made. For other sectors, Raalways
continue to allot individual wagons bemg loaded There also,
the Coal India has done one thing. OF ‘course, on the basis

_of sponsorshlp, they do lt But there are certain bogus units.
On enquiry, you will find that many small scale units which
do not exist or have been closed down congmue to get coal
and blackmarket it. Now, the Coal India did two thmgs
One is all those who are getting coal by road have been asked
first of all to furmsh aﬂidavxtf‘un the prescnbed proforma
giving varlous detalls of what is thelr mdustrml unit, how much .
coal is required supported by certain certifi :ates. For
rail users also, for whom coal is moved by rail Coal India has
gsked them to furnish similar affidavits. Thoss, ‘who do mot
furnish affidavita, Coal India will not give consent for the
movement of ceal. If they do not give affidavits, supported by
certain documentary avidence regarding their genuiness of coal
requirements, they will not get coal.”

2.8 The representative of the Department continued further :

“l‘hose who have been sponsoxed. by the State Government have
allo becn asked tp glve afﬁqlavits Unless tl\ose who are sponqo-
red produee the aﬁidamtq, ﬂ)e conseanot al}q&ment of coal will
npt be there. Once they‘give tbe lﬁdawt,,coal will t be, given.
‘But we will try to venfy by..our agencies, It is under consi-
‘deratum. In dne course, Co&l India may, try;.to have some

verification procedure\og even those: who, bave given certificates.
But there are 14,000 consumers spread all over the country and



the Coal India does nmot have the machinery to doit. But
still it is being thought of that the regional offices of the Coal
India may gradually_ start the procedyre of verification.”

2.9 Asked to state how far this system has been effective to curb
any malpractice in the distribution of- Coal, the representative of the
Deptt. of Coal, informed the Committee that it was experienced that
when we asked affidavit from the road users of coal, 25% users could
not furnish their affidavit ; consequently the coal supply to th:m was
stopped. The witness further added that they were going to introduce
the provision of affidavits to be furnished to the rail users of coal which
would eliminate about 25% wagon consumers. Because there is provi-
gion in the affid :vit that on account. of misuse of coal the responsible
unit will not enly be stoppad the supply ot coal but also prosecuted.

-2.10 According to the present practice, unlike in the case of
general goods traffic, for coal loading the indents are placed on day-to-
day basis. Indents not accepted for loading for any reasons, are treated
as lapsed at the end of the day and have to be repeated This is
obviously a very cumbersome procedure. Moreover, under this system
it is not possible even for the Railway Administration to assess as to
what part of the demand for wagons remains unsatisfied. The
Committee would like the Ministry of Railways to review this system
keeping In view the difficulties experienced by the consumers and the
need of the Railways to plan the availability of wagons according to

demand,

2.11 The Railways at present bear the responsibility for distri-
bution of Non-coking .coal. W hereas supplies te core sector are deter-
mined by priorities, elaborate system has beea devised for meeting the
demand of non-core sector. The system at present in vogue is that first
the coal loading programme is determined by the Railways in consulta-
tion with the collieries. This, from the railway side is on the basis of the
likely availability of wagons and on the collieries’ side on the basis of
the likely loading capacity. The loading programme (ceiling limits) is then
communicated to the sponsoring authorities. The sponsoring authorities
thereafter sponsor the demand of various units which is. according to the
Railways, always much more than the *“ceiling limits” fixed by them.
This necessitates pruning of demand to bring it within the *‘ceiling
limits"”. The system is reverse of what it should be. In fact, the
Railways should ficst collect the sponsored demand and then, in gonsulta-

tion with the collieries, earnestly attempt to meet it.
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2.12 The representative of the Ministry of Railways has confessed
before the Committee that there is a need for chamge in distribution
system. He informed the Committee that sometimes the sponsorships
by States leave much to be desired and proves to be the breediag
ground for malpractices like black-marketing. Cases have been detected
where names of industries which have not taken coal at all fimd a place
in sponsorship to the detriment of genuine consumers. Supplementing
the views of the representative of the Minl.try of Railways, the represcn-
tative of Department of Coal informed the Committee that cases had
come to notice where names of many small scale industries which had
been closed down or did not exist were sponsored by States. They got
the coal and black-marketed it. To check such malpractices, Coal India
Ltd., has sterted insisting on the consignees to furnish affidavits giving
various details irrespective of the supplies being made through road or
rail. Such affidavits have to be supported by certain documecntary
evidence regarding the genuineness of their coal requirement. Even
parties sponsored by State Governments have to give affidavits. Tweunty-
five per cent of the ghost indentors drop out at this stage. Coal
India is considering the verification of the affidavits submitted by private
parties through their own agency and for this purposc to utilise the
services of their reglonal offices. In the affidavits, it is made clear that
misuse of coal will not only result In stoppage of coal supplies but shall
render the culprits liable to prosecution. The Committee desire that it
should be ensured that the steps taken are such as would ellmlnnte
malpractices in the distribution of coal.

(if) System of Allotment of Wagons|rakes for Coal mov-ment

2.13 According to the preliminary matcrial furnished to the Com-
mittee by ‘the Ministry of Railways, even when the allotmcnt of wagons
is sanctioned by the Director Movement (Rallways) on the recommen-
dations of the sponsoring .authorities and consent of the collieries for .
loading “‘this sanction does not...... convey any assurance or guiantce of
allotment/supply or movement so sanctioned ™ It is further stated
that ‘*‘sanctions are issued on anticipated availability of wagons and
offer of coal by the Coal Companies one day to-day basis Prorata
cuts in the sanctions as considered necessary arc imposed at the time
of making allotment when coal loading .by rail is likely to fall short of

the demand.”

2.14 Asked to explain the system of allotment of wagons for
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movement of coal the representative of the Ministry of Railways stated
during evidence tha:

All this rigmarole has become necessary because of the general

" scarcity conditions ..... Distortiosi'occurs muinly becduse the
cofisent given of the sanctiens givén are much ‘mord than the
capdcity of the raifwdys to load. Assurfirig that the doal is
there; I will ' not go thto that éontrovercy whether thé cdaf
it “there or pot—but 'if I am in d pesition’ 16 load 13,000
wagons, the sanctions are for 17,000 wagos.” Now with "the
priority g‘i‘veh for'the core se‘bto'r, ‘The burnt of the shortfalls on
the non-core sector which ........duriber nedrly T0, 000-12,000
units “and for whom ‘the overall requiremiénts of stearh ‘¢odl
pamculhrly s of the order of 3000-3000 wagons. Buf'in the
”baét fow' days and weekd this hias Beén narrowed dowh and
we have bebn able to meet  their requireténts and' we ﬁnd
that many people are cancellfng fhe:r réquirements” o

"2.15 With regard to the modahtles and the procedure, in this
regard, the representative of the antry addcd '

“'I‘he ceiling limit kept on increasing every year because new
units ‘were coming into the ' field. ' Initially th¢ Formila
accepted was tHat being a new unit, it will get one-third of
its ‘quota for the first year of production and in subsequent
years they will. be given the full. quota.* The figures ‘for
1983 were like this. ———~— " The coré sector programmes
are being implemented at very high percentages because they
sot the'priority. 'Whatever is:left'is being ‘shared ' by the non-
core sector. In the overall figures also there is a considerable
distortion and: nmbaliwe between the prbgramme accepted for
¢acti fleld as cotﬁpared Yo' the loading target * for’ that ﬁe1d
‘Por instance, for the Asanol field which is the most nnpor-
tant ficld and for Raffiganj field, as agamstaprogi‘amme of
3900 wagons per day, we “are loadmg only 2300 wagor)s
Obv:ouely, the prograthme in' thls field except Yor
loco and stéel prdgramimes which were being imiplement at
1007, basis the rest gety’ cuts varying from 25% for cohsumers
above, Moghalsarai’ §0%, for corisumers below Moghalsaxan
where. we “are:’ giving a-slight ptibrity in ord'er to get'a * bettér
turn-round of wagons. That was an operational necessity ahd

this practlce has been gomg on cver smcc the allotment was
(TR ANV . Tioen B
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* {iken over by the rillways. In order to malitaint a” dértain
' Jovel of 'foading a certaih numbeér of me hdd to ba loadodr
for dewa direction.

' A,,hmm kvcl u;g kgpg_.fog._cgnt’pllx sponsored items hge
gotton, papsy stc. Ag regards plack cml wg nrp mamtalmn;
50. parcens, for nan-¢gre sectar and 80-90 mmn; for core

saptor like power and cement”.,

B 2716.“3“;&‘””5"&.‘# 9posmon fq;ﬂ:er m thls ;e"g‘n’rd'fhe wntneu
informed the Compmittee :—

“Take the cabt of Anthta State. The ceiling lirhit for steam coal
was 4,800 wagons whereas the actual recommendations was
for 24,000 wagons. Some Statés Havé been mote Yisciplined
and  kept withjp the limits. Sg, io consultation with coal
Jodia .npw. we have decided that for 1984 we should have a
realistic system. of cclhng limut. Foreach ﬁcld we will keep
8. cushion for the core |ector because thc power houses have
&, quagterly programme. qucr and cement sectars consume
6,000 out of -the 12,000. wagons that we keep for the cote
secter, In the mew system whatever we will accept within the
ceiling limit, the same will be implemented on 100 per cent
basis"”.

2,17 Reactipg tp a suggestion made duripg cvidence that the
mmry,qf Raiways should, congrol,agd coocgdjpate, wagon movomqnt
with, the. belp. ofa gamputar, the witness stated :

“A scheme is already on for operating information system. The

teriders are benfg floated aHd we ‘ate Wopefut thit We' ‘ay &et
World Bank assistance. The exercise has been dome ‘and

consultants have been consulted in this regard".
‘2.08 Asked to state the.period by which the scheme would be
in operation, witness stated that “‘the job is so celossal thut, I think, s
time of 7 years will be optimistic”,

2.19 Asked to siate the adverse effects suffered by tho non-core
sgckor on apoount. of cuts imposed on them, the witriess informed the
Commitice - that ‘‘compared to 1983 Jimit in regard to slack toal the
cut is Mmited 10 25%. In the caso of steam coal'the cut was 55 per

copt™
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220 The Committee are surprised that even when the allotment of
wagons is sanctioned by the Director, Movement (Railways) om the reco-
mmendation of the sponsoring authorities and comsest of the collieries
for loading, this sanction does not have any assurance or guarantee of
allotment supply or movement so sanctioned. They are informed that
while priority is accorded to movement om accoumt of core sector, the
sanctioned allotments of wagons for mon-core sector is subject to cuts
varying from 25 to 50%. This is highly unsatisfactory state of affairs.
The Committee would like the Ministry of Railways toso plan the
system of allotmeat of wagons that once the allotment Is sanctioned by
the Director, Movement (Railways) it is fully honoured and no difficulty
is experienced by the non-core sector units in this regard.

(lit) Diversion of Wagons

2.21 Tt has been stated in a memorandum furnished to the Com-
mittee that ‘“‘some times the coal wagons are diverted to some locosheds
or power houses. without giving any reason whatsoever. If for any
reason the wagons are diverted, the consumers’ loss should be made
good by the railways either by paying the cost of coal or by giving coal
against coal.” Conversely, it has also been represented that superior
grade coal meant for Power Houses is diverted to private parties and
instead inferior coal is delivered to them. Cases of deliberate mis-
delivery of coal are common.

2.22 In this connection it has been suggested to the Committee
that “such diversion should be made good by the Railways/within one
month to avoid any hardship to the consignee. The Railways should
also pay to the consignee the amount of Sales Tax and other taxes paid
by him so that th: consumer does not suffer uonecessarily on this
account”. . ’

223 Commenting upon the factual position in this regard the
representative of the Ministry of Railways informed the Committee
during evidence that :—

‘‘Normally in two circumstances such diversions take place. First,
when a particular power station is short of coal and there is a
danger of its shutting down for want of coal ; in public in:erest,
to avoid this, we authorise diversion from one power house to
another. The second situation which used to happen in the
past and now it has been reduced to minimum is if any parti--
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Ao 'cular loco shed is falling short ‘of coal, we used to take idd_us-’
trial coal. But we tried to wake good by giving the matching
coal.

Then there is a third instance where out of a rake, a particulai"
' Qvagon gets disconnected en-route and it cannot be linked to
the colliery. Then we 'send it to the nearest power house or
loco shed, depending on the quality of coal. Some cases have
been reported where there is some kind of mala- fide diversion
> of coal by some interested parties. In those cases where
diversion comes to our notice, we are having investigation.’
This used to be fairly ‘common some time ago, but now it has
been reduced”.

2.24 It was pointed out by the Committee that there were specific
cases reported to them where superior coal meant for the power house
was diverted to some other party and inferior coal was supplied to the
power house. The witness admitted during evidence that *in Ahmeda-
bad some such cases have come to our notice. Receatly, there was
some complaint about transhipment. Whenever specific cases come to
our notice, we take serious action.”

2.25 When it was pointed out by the Committee that superior coal
meant for a power house was being taken away by the private industries,

the witness stated that ;

“without the connivance of the interests, concerned, it cannot be
done. After all, the railway user receipt is there, He will not
take delivery of it unless it is intact. May be one or two un-
connected or missing wagoos can be diverted. But it is difficult
to divert a full rake. Some cases have occurred, which came to
our notice and we made investigation. We are aware of this".

2.26 During the evidence of the represemtatives of Ministry of
Rallways before the Committee, it transpired that the possibility of
diversion of coal wagons canmot be ruled out, both for boua-fide and
mala fide reasons. The Committee can understand the deliberate diver-
sions by Raflways when a power house or locoshed is in distress How-
ever, the Committee will like to draw the attention of the Ministry to the
recommendation contained in para 3.63 of the 17th Report of the Com-
mittce om Paublic Undertakings (1980-81) that “should such diversions
become necessary, the consignor should invariably be cousulted and the
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copaignee shonld also be conspited in case paymept of the coal has deen
’“ ”

2.27 What really disturbs the Committee is the ma!&'ﬂde diver-

sipns . yhen high guality cosl meant for power houses.is clandestinely
diverted to some privae parties. The representative of the ‘Ministry of
Railnays confessed before the Committee that such malaﬂde qlveulons
had .recensly. taken place st _Ahmedsbad. - The Commjitee ave certain
that. moela fide. diversions cgupot take place without the. collusion of
Rallway Stafl. They urge the Ministry, to sttnmli_ne the pgoechrel
with the aim of  plugging the loopholes thst enable such diversions.
Further, when.any sach gase comes, to potice, it should ;be investigated in
all seriousness and those found guilty should be suitably pnnlshed

(iv) Wagrns ‘Left Behind or Drawd Empty During 82-83

228 In a stagemm fmn,m;ed ;p the Con;mmee by the ‘Minjstry
of Rallways tl§e ,pogition regarding xng!ents, sugply, loadmx gte- of
Wliixons in terms of daily average 4-whcclers dur;ng 1982-83 has’ been as
follows : —

" “Wagons

Indents 12404
" Supply “J2548
Loadmg 11011
cht Behind 1424
-Drawn Empty 113

2 29 Duxmg the pv;douce. the Commistee asked the - witness to
explp,n the.catggary, of wagons. decqnbcd as left behind and drawn empty
and the reasons therefor the w:tncssl explamcd

v ‘

By ‘left behind’: what . we mean is the: wagons which have been

.supplicd o thecaltieries ' but: which, ‘whem the’ piiot jgoes back'

.2q caltect the lgaded wagons, have not been dompietely losded ;

if 8.rake.ip given and . if :that:sake is.not ready to be drawn—a

.. , Dact.of the rake ias been: ioaded ‘and the remaining has not

.. peen lpaded—, if the entire rake is not ready for-being “-brought

.. »hack when_ the pilot visits-for the second timhe . as perthe
schedule, we say that thess wagons are ‘left ‘bebind'. :
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¥ 'When we say ‘drawn empty’ these are wagons which are'_'grggpmggcﬁ
in an empty condition without being loaded because they ire
_unfit for loading and have been ‘np,gheg by ,mistake or due to
their not being detached before supply or ;S:g ‘R_a_'il,wtxs; coasider
that the wagons are fit for loading Rut the collicrics aro not
able to load for any repson.”” = B

230 Agked fo statc fueasures, (aken of propated,fp b faken by
the Ministry of Railways to minimi_sc t_hj;l! pl;ql{le‘q;. t&xp ‘ppl"_cﬁgmive of
the Ministry stated during evidence that ;—

1 Itis aquestion of:greater. coardination with the collieties and some
mose chegks at the ‘bage .station 1depots to epe .that these unfit
wagons are not supplied. This is a continuing excrcise and

... wd wijl. continue to do..it to' sec that -wastage due t&this is
‘brought: dowato the minimam."” g

12.31 ‘When asked whether -the problem of ‘left behind” or ‘drawn
empty’ wagons was due'to shortage of coal at pitheads or dié to lack
of .co-otdination between the Railways - and- Collieries, ‘the witness
replied :— a ’

- .“Thereds a co-ordination-in that when the idents are given from the

.colliery side, they do this inderting :on ' the :basis of the actual

.-avaidability and actual labour arrangements and all that. You

-+ miltsce from the figures that : as-against - the supplies of 12,000

i to 13,000 wagoas, left. behind on.an average comes to 1400 and

uduring the.: busy..scason .when .there is adequate labour and

sadequate pressure and .where the monsoon ¢onditions are not

¢ there, the left:behind .is. very marginal. There is a system of

. eammunication but.aen..some odd occasion it does happen

. either due o emptics being late or the labour. not being availa-

.. blo'er que -t0- some - accident or msachinery breakdown ia the

colliery. --Sometimes the:telephone communications are not

properly looked into. But we are trying to see that this system

1 il perfeatod - furthrer 50" that' this mach of wastage ddes not
oceur.” : - dape o

Vi 232 <Pointing -out that -the nember of -left behind wagons was
1423 a5 against 11014 loaded wagbos, the Comrinittec asked the' withess
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if the situation could be treated as satisfactory. The witness
résponded i — ' '
*“Considering the fact that we are short of transport capacity, any
wastage is certainly not something which has to be taken as
satisfactory. This, as I said, is the average for the whole year.
It does happen in some of the slack months. Particularly
there are surplus empties which we are anxious to load but due
to climatic conditions these are left behind. But our endeavour
is to see that they are loaded.”

2.33 When asked by the Committee whether under mechanised
loading conditions, the gap between the indents and supply could not be
parrowed, the representative of the Deptt. of Coal replied :—

“We are trying to mechanise more and more in regard to loading
of coal. Now, coal handling plants are being setup in a
systematic way. We have already about 147 c.al handling
plants and about 120 are being _cqmmissio'ncd, in the next two
years or 80. So, there is going to be more and more mechanised
loading. At the same time, I. am not certain that this will
always result in improvement in the supply and allotment of
coal to various points because those mechanised facilities are
subject to break-down. But certainly there will be streamlining
of loading which will be much quicker. However, more
coordination will have to be done because more and more open
wagons will have to be made available. Now, about compu-
terisation and the need for greater sophisticated coordination,
I would submit that would become more relevant. For
instance, whcrever we have mechanised facilities we will be
doing much quicker loading work. But at the same time, for
this purpose, special type of wagons are to be supplied and all
these things have to be properly cocrdinated. So, this coordi-
nation will become more relevant and use of sophisticated tools

- for this purposc probably will have greater relevance.”

2.34. The Committee are alarmed at the substantial number of
wagons supplied to the collieries being ‘left behind” or ‘‘drawa
empty”. In 1982-83, out of an average of 12548 wagons per day sup-
plied for loading, the actual loading averaged 11011 wagoms per day
and the balance of 1537 wagons per day were either left behind o
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‘drawn empty for one reason or the ofher. TMs wastage of loadiaz
capacity is indeed alarming. Obviously, it is des te inadequate coordi-
nation between the Railway anthorities and the collieries. The Com-
mittee desire the Ministry of Railways to maintain better coordiaation
with the collieries to minimise the wastage of leading capacity caus:J
by wagons left behind or drawn empty.

235. The programme for large. scale mechanisation of loading
operations embarked upon by the collieries shouldgelicit immediate atten-
tion of the Railways to arrange for a corresponding facrease in the avail-
abllity of open wagons for movement of coal. The Committee trust that
the Railways are aware of the likely change in the demand pattern of
wagons for movement of coal and have already initiated action to meet
it in close coordination with the collieries/Coal India Ltd.

(v) Coal Movement by Rail for long distance only

2.36. In a memorandum furnished to the Committee it has been
stated that at present the Railways are moving roughly 50% of the coal
produced. In this connection, it has been suggested that capacity and
productivity of the Railways can be augmented if as a matter of policy,
wagons for coal movement are provided only to those consumers who
are located far-off from a Colliery. Industries and Consumers situated
around collieries, sav within a radius of 300/400 Kilometres or so, may
be asked to lift all their requirements of coal from the collieries by the

Road Transport only.

2.37. Commenting on the aforesaid suggestion, the representative
of the Ministry of Railways stated during evidence that :—

“I think the percentage moved by rail is more than 70%. The
only point I would like to make is that for nearby consumers
and also less quantum of coal movement, road transportation
would be economical. If the movement of coal is to be done
in bulk quantity whether it is required for washeries or steel
plants, the economies of scale would definitely weigh in for
moving them by Railways. We have aiready put in certain
infrastructure in this respcct Therefore, the distance is not
the criterion Where the bulk movement is required the rail-
ways should step in ; where the long distance movement is
there, there also the railways should get priority. For piece-
meal tratfic to nearby arcas the movement of coal can take
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-plage Wy .yoad whigh could 'be. mers-econemical. . The, -other
thing ds that in order (o sustein level of -loadisy in a eyclical
order, we need to have pcertain -aumber of .captive empty
wagon. for aasy -and quick distributia off ¢ph} to::those: areas
where difficulties are-faced. From'shet-paint:- of tview «alsay. it
is necessary that we do not go by distanod irhitatiows .. But
by and large bulk movement of coal which cannot be linked
8p by roud - kbt ctéd though™t is' ot ‘shorter dlsfance.
cdn go by il

2138 Whend it wiis enqnlred by 'the" CEmin itte as to wheﬁm 2
mintnuf toﬂ'ﬂa’éc of didthnice wils fiked for' the movément of .coal by
falt, thie rébreéentaﬁvlé of thé Mihistry of Rdilways stated that :—

*‘There is no such hard and fast rule.”

2.39. The representative of the Deptt. of Coal also clarified the
Poiftion in thls refd#d to the Codimittes ag unders

“Coil Tndia has’ given an’ option to the Consumers who are situ-
fated within 250 Kmd. of ‘the Codl field to have their coal by
rbad if théy 'so désire. Broadly, the 'economics: also even out
at 250’ K'ms. Beyoid ‘that it will have to Be moved by rail”

The witnéds continned®

“The basic thing is that whatever coal can be moved by railway
will 'bé moved By 'R. THér¥ it ¥orie colleries whero there
is no rail 8ltret. Tlhere are guife a few caliterios where the

roduction is large and the railway siding ucapncny is not

tha't lange. Partnal‘ly the movement will be by road Now,

ﬁlere cannot bc any ﬁ:chmenf of coal to UP, Ha ana etc.

b road Thc strat in openmg tilc dumpa is that there

shou ibg oﬂ' fal’:e fromi the dumps; the coal can be moved
y rail. J

240 Kcepmg in vnew ﬁxe heavy #6cial ‘burden on the Railways,
the Comnj ttcc enqmre'd OF “the representative of the Deptt of Coal
whether any stntutory Provition had ‘Beet tmade” ﬁxing tbe tonne
kniometerage for movendent of coal by Railivays the representative of

the Deptt. of €oal hpl‘ieﬂ
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“Inf principle, whatéver thé railways can carry wifl be offered to
" theth. Only the residbary quahtity will go to the rodd that is

et bpllc phificipfe.” ,
Prcued by the Commntce further that tonne kllometeragc for rail-'

ways should be ﬂxcd. the witness submitted that “We can
always review this.”

2.41. " The Rafllways citim that at prevent they sre moving “more’
than 70 per cent” of the coal produetion In the cowntry. As rall trans-
port of coal is compnratively cheaper, there is considerable pressure
on the Rnilways on ths account Some part of the Rallway’s capacity .
for movement of coal Is tiéd ap in trahspornng ctal t plecemedi for
short distances. Thus, bulk ¢ousumers dt places far distduf ‘from te
centres of coal production have to compete with small copsumers nearer
to coal-fields. This is not fair as transport of coal by road to distant
places would be clearly uneconomical for the consuming units. The
Committee would like the Ministry of Railways and the Department of
Coal to fay down an agreed policy in regard to movement of coal by .
riil specifyisg the distance within which the facility of movement of coal
by rail would not be permissible subject to such exceptions as may be

considered desirable.

(vi) Movement of Coal in Damaged Wagons

2.42. In a non-official memorandum furnished to the Committee
it has been pomtcd out that often dilapidated wagons are used for
loading of coal 4nd pilférage takes place enroute through the holes.
It has bccn ured that the Raitivays must chéck that only proper and .
ﬁt wagons are used for toal t‘r&i‘lxportanon It has Atso been represent- .
ed that “these days we have observed thiat stones, dust and ‘shales are
rmxcd Wwith coal to ‘increhse the werxht One cannot assess at the
reé’cmﬁ‘g éid as to how this mixture of dust, stones and shales come in
the wago‘ns They fiay be ¥ither due to cheap type of loading at the
colfrery ahd whéFe o hind picking or ‘proper screening of coal is
carned dut or ¥uch fhatérial is mixed on the way by miscreants in

tr‘a‘nm ”

2.43. Stating the factual position in this regard the representa-
tive of the Mianistry of leways explained to the Commmee during
evidence that : ’

1“Whén the Health of the wagons was bad, due to a large number
v ' 'of over-aged wagons, such cases used to be frequent. With
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our gradual replacement most of the wagons are in a fit condi-
tion, fit for loading. If they are not fit for loading. collieries
themselves reject it. Thesc are drawn back as empty. . Nor-
mally, no such wagon which has got this kind of discrepancy
is used. - If there is small percentage, we will check that.
Mixture of shale, dust, etc. whatcver is loaded, we transport
it and the transit is fairly quick. In respect of these loads
coraplaints have come from the power houses. But there 18
no chance for any body to mix dust or shale.”

244 When.pqintcd out by the Committee that due to large scale
pilferages during transit, the possibility of mixing dust and stones with
Coal could not be ruled out, the witness replied : —

“I would respectfully beg to differ on this point. While taking
some coal from a wagon may be easy, to put dust, stones
and shales in a wogon, during transit, is next to impossible..
It has been accepted that this kind of a thiny is taking place
only at the loading point. Ncbody is going to take the
trouble of putting dust, stones and shales in the wagon during

" transit.”

2.45. In this connection the representative of the Deptt. of Coal
supplemented the view of the representative of the Ministry of Railways
as follows :—

“I must admit that there have been some complaints from time to
time, particularly from the pow-er houses of an admixture of
stones and shales in the coal supply. If we look at the percen-
tage, itisa very small percentage. It may not be even 1
per cent. But even one or two big stones can cause lot of
problems. I would not like to say that this happens in transit,
May be, on some rare occasions, it may have happened during
transit. But certainly it is a problem essentially relating to the
loading of coal. Wherever coal is supplied from underground
mines, this problem is not there. But in the case of certain
open cast mines which have come up since nationalisation
where we have not been able to simultaneously set up coal
handling facilities and pickiag of coal, to seggregate stoncs and
shales, somectimes, because of the mechanised methods of
mining and mechanised loading also, some portions of stores;
and shales get mixed up in the coal. If thes: stones and
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shales are not picked up before despatch, this is also des-
patched to the consumers. We cannot deny that such coal
has reached power houses and we have received complaints
from them. They have kept stoks of stones for display and
even photo:raphs are shown to us.

Now. in order to solve this problem, we are doing two things.

Firstly, in the case of all open caste mining projects which are

now being sanctioned by the Government simultaneously a pro-

vision is being made for the installation of coal handling faci-
lities for crushing the coal so that the size problem is not

there and passing that coal through slow-moving picking bel.s

so that pickers can eliminate stones or shal:s that may have

got mixed up with the coal. In the case of underground

mines, there is.no such problem. But in the case of open caste

mins where this problem is there, we have a crash programme -
to set up coal handling facilities. Similarly, mini plants are
also being set up. In a few years time, this problem will be
totally eliminated. It has b:en contained to a great cxtent.

The complaints are going down.””

2.46. The Committee’s attention has been drawn by a private party
to the adulteration of coa! by mixing dust, stones and shales. According
to the representative of the Ministry of Railways such adulteration
could not take place during transit. However, the representative of the
Department of Coal admitted that “there has been some complaints from
time to time, particularly, from power houses of admixture of stones
and shales in coal supply.” The problem has been traced either to coal
loading from the open cast mines where coal handling facilities and
picking to seggregate stones and shales have not been provided or to
mechanised methods of mining and mechanised loading. The Committee
were farther informed that a crash programme to set up coal handling
facilities at open cast mines had been undertaken. While sanctioning
new mines, provision is being made for installation of coal handling
facilities. The Committee hope the crash programme of providing
coal bandling facilities at open cast mines will be pursued vigorously so
that the assurance given by the Deptt. of coal to the Committee that
“in a few years, this problem will be totally elimiaated” becomes a

reality.
(vii) Transit Losses
2.47 1t has been represented to the Committee that most of the
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dogl maved by Railways .is,mpying under- ‘owpers figk™ apg, thcrefore
Railways are not responsible far the trapsit. losses, which have been very
hluh in case of most of the bulk consumers jn.the .country.

2.48 Some of the suggestions made in a non-oﬁicnal memorandum.

in order to minimise the transit loss of coal are as under

(,l) Railways should be held responsible for carrying coal without
any alzcab"le transit Ioss.

(i) to'Install Weighbrldges at all the coMieries and it should be a
precondition of bookmg of coal" that all wagons should be
weighed before depatch and weighment jointly obeserved by
CIL, Railways and Consumers’ representatives.

(iii) while giving.delivery, wagons should .be weighed and the deli-
vered weight accepted by the Railways. Where there is no rail-
way weighbridge at .destinations, Railways should accept
weights. recorded on consumers’ weighbridge provided of course

it is properly maintained and certifiad by the concesned autho-
rities.

.2,49. _Explainipg the .position in this regard, the, repn;esentative of

the, Mipistry of Railway . stated dunng@vnd;nce Qhat “as far as the res-
ponsibility pf the railway is concqrned whetbher it is the owner s risk or
railway’s rigk, the main dnﬂ'erqnce lies in_the onus of proof If itis booked

at owper's rigk, it bgs ta,be proved that such loss or damage was due o -

n;g}ngcnce .or, mis. pnguct on the part of .the (aqways That is the only
difference ., betwccn owners’ risk, 4nd the rallways nsk Legally and
tcchmcqlly. as. carriess the :equnmblhty is that of the raalway dependmz

;onwhegher the .mjsconduct is, proved. Eyen in the, case of ,owper’s risk, .

we cagnot ¢scape from .that liability.

2.50 As far as thc suggestion contained in item 2 is concerned, it ‘

is also our eﬂ'ort to bave a we:ghmg machmc mstallcd at the loadmg
poim thn coal India go in for modqrmsauon ‘of the coal handlmg
project, it has a bmlt-m-provmon At lhe time of loadmg thls wugh-
.ment will bc dope. which, will be ;‘cgordcd Our aim is to scc lhat m the
next few months 1C0 persent of the coal wggons loaded are Wﬂ&h‘d

2 51 Asfar as the third suggestion is concerned. I am aftaid. it will
ra’se very serious operating problems because with the level of loading
we are operating, it would be impossible to welgb agam at the tnme ‘of
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" Railway. It will add to detention and congestion. If coal is weighed at
the loading poigt and it is moved in rakes Joads, detentnon ‘ea-route  being
very limited, by and large, it should’ bc &le to ‘ensire a sau.?factory
transit without much of a loss en-route.” ToTer o

252 .Whea it was pointed out by the Commxttcc that “‘at 1:ast in
the dumps it should be weighed.’ » the representattvc of the Departmcnt
©of Coal informed the Commlttec that “at each dumps we havc installed
a weigh bridge; we have arrangement for welghmg w

2.53 Reactmg to a suggestlon dunng evxdence that to avond pil-
fcrage from the wagons parttcularly at the transhtpment pomtl. the
Mmlstry Qt‘ Rallways sbould mtroduce contamer system, tbe mpresenta-

‘‘‘‘‘

the chenth Plan mtroducmg contamcr system is éﬁ’e of the qhemom

2.54 It has been represented to the Committee that most of the

‘coal moved by thé Railways ‘¥ moving at the owhers’ risk and hence

--rqilways are not responsible for transit losses which are very high in the

case of most of the bulk consumers in the country. TO cuf these transit

Iosses it ‘has {teen suggested that welglnng machlnes should be installed
at the loading pointi is wcll as deilve’ry poldts’ o

2.85 So far as the providing of weighing machines at the loading
points is concerned, the Committee leern that Coal India Ltd. will -
install them while implementing the project for modernisation of coal
bandling facilities. However, the Committee find the Ministry of
'Railways reluctant to provide weighing machines at the delivery polats
on [the ground of detention and congestion of wagoms. Tie
Commlttee appreciate the difficulties of the Minlstry of Railways in
lnstalllng weighlng bridges at ‘all pnlntd‘ of deliverfes. "Hdwever they
feel. that start should’ be made by’ the Minlstry ‘to provide welifing
_machines at plgces where b?lk (’gllverieﬂl of the coal are made.

RGN A S TR

(.ulii).Sett‘ing up of Coal Dumps
L Y P A A S S TH 4

2.56 One of reasons affecting Railways capacity to meet the
.demand of wagons in full is stated tg be :

5o

"Sharp‘dt‘ﬁ.p in offers from the coHlieries during summer and mon-
soon moaths leading to wastage of transport capacity which
. cannot. be recouped.” ‘
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257 During the evidence, the Chairman, Railway Board clarified
the position further, as follows :

“During slack season, between the months of May and September
or October, the capacity which is available for the coal move-
ment is not fully utilised because of various reasons like
the pit-heads and mines flooding and things like that. During
that season, the capacity available with the Railway is not fully
utilised. Then during busy season, we have to use much more
wagons. Obviously, the solution would be that each of the
States, at the nearest rail-head towards the collieries must open
the dumps. The reason for the: dumps not working so far is
the poor quality of coal now kept in the dumps; Therefore,
the off-take is very poor. These dumps should keep three
grades of coal-grade I, grade Il and grade III. Then only the
dumps would start working which would be under the control
of the State Government So, the State G vernment which is
the sponsoring authority can ask for sponsoring from their own
dumps and clear the stocks. Instead of doing this, burden the
railways with this job of allotment or allocation for the purpcse
of distribution will create a lot of complications for us. To
my mind, we should be allowed to run trains and attend to the
supply of wagons rather than its distribution. "Distribution
should be the Coal India’s forte. If the dumps are not going
to be taken over by the State Governments the Coal India can
own dumps in each of States with five or six varieties of cosl
and distribute coal from there.”

2.58 Clarifying the position in this regard, the representative of the
Department of Coal informed the Committee during evidence that :—

“The Coal India Ltd. has opened 83 dumps. It is not as if the
Coal India is not opening dumps. We will use all the wagons
that the Railways are giving to us for sending coal to the
dumps.”

2.59. Commeanting upon the utility establishing Coal dumps in the
country, the representative of the Railways stated that :—

“If coal dumps are established and buffer stock is created even
at these places I feel it should be cheaper than buying it from

the black market.”
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The representative of the Department of Coal stated that :—
“1 entirely endorse his views."”

2.60. At present, a lot of transport capacity is wasted due to sharp
drop in offers of codl by the collieries daring summer and monsoon
months _(May to October). This is ascribed to varfous reasons like
flooding of mines and pit heads. To make up this loss of wasted capa-
city, a lot more strain is put on the Railways™ during busy season. To
overcome this difficulty the Coal India has opened 83 coal dumps at
various rail heads where coal is stored for distribution to indentors.
The Committee are of the view that 83 dumps may not be sufficient to
meet the demands of the users in full during the lean seasons when due
to flooding of pit heads and mines the movement of coal by rail is sub-
stantially reduced. The Committee recommend that Coal India should
open more dumps so that the assurance given to the Committee by the
representative of the Department of Coal that ‘‘we will use all wagons
that the Railways are giving to us for sending coal to dumps” is redeem-
ed in letter and spirit. Such dumps will prove to be a boon to the users
and industries. However, they feel that while opening a dump, the
proximity of the railhead to the collieries should not be the only cri-
terion. Another criterion should be to set up such dumps at places
which are nearest to industrial establishments and well connected by
‘road so that even smull conspmers in the remote areas are able to take
the benefit like Bhiwani in Haryana Ludbiana in Punjab, Kanpur and
Ghaziabad in U.P. In fact eventually coal dumps should be set up in all
the District Headquarters and other suitable places in remote areas of
the country. The Committee would await the plan in this regard.

New DeLHI ; BANSI LAL,
April 9, 1984 Chairman,

Chaitra 20, 1906 (Saka) Estimates ommittee.
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’Kixe pl’OJCCt‘ed 5emand of wagons for

_tranqmrtatnon of coal is lmke& with the tm‘ﬁot

of producnon of coal and the Railways shdre
u, the movemcnt thereof. During 1¢82-83
against a target loading of 99 million tonfes
out of a total producnon of 130.61 mllhou
tonncs of coal and mdcnt for 12,404 wngons '
(m tcrms of 4 wheelcrs) per day, Railways

‘ mpp}ied 12,548 wagons but the actual 1oadmg

wgs copfined to a little over 11 000 wagons.
Sumlarly in 1983 84 agamsta target of 147
mllllon tonncs, the aclual productnon of coal
is. cspmated to be l40 mllhon tonnes out of
whlch IQZ mnlf:on tonnes was to Be carried

by R‘auways for winch a demand of 11:822-

wagons (in terms of 4 wheclers) per day “has
been made but upto December, 1983, the -
average utilisation of wagons has been 11,342
wagons per day. The Committee desire that
effective steps should be taken to achicve opti-
mum utilisation of wagons.

In 1984-85 out of an estimated production .
of 155 million tonnes, Railways are .supposed
to carry 117 million tonnes of coal. Hewever,
the representative of ‘the Ministry has informed "
the Committee that it will not be possible for
them to carry more than 106 or 107 milllon
tonnes with the present infrastructure, The
matter is under discussion with Planning Com-"

26
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2.11

mission to find ways and means to bridge the
gap between demand and availability of wa-
gons for coal transportation. Coal being one
of the most esszntial ingredient for the indus-
trial}sation of the country, the Committee
expect the Ministry of Railways to impress
upon the Planning Commission, the wurgent
necd for allocation of more funds to augment
the coal carrying capacity o: the Railways

not only to mcet the present needs but also the
future needs.

According to the present practice, unlike in
the case of general goods traffic, for coal load-
-ing the indents are placed on day-to-day basis.
Indents not accepted for loading for any reason,
are treated as lapsed at the end of the day and
have to be repeated. This is obviously a very
cumbersome procedure. Moreover, under this
system it is not possible even for the Railway
Administration to assess as to what part of the
demand for wagons remains unsatisfied. The
Committee would like the Ministry of Railways
to review this system keeping in view the diffi-
culties experienced by the consumers and the
need of the Railways to plan the availability of
wagons according to demand.

The Railways at present bear the responsi-
bility for distribution of non-coking coal.
Whereas supplies to core sector are determined
by priorities, elaborate system has been devis-
ed for meeting the demand of non-core sector.
The system at present in vogue is that first the
coal loading programme is determined by the
Railways in consultation with the collieries.
This, from the railway side is in the basis of
the likely availability of wagons and on the
collieries® side on the basis of the likely loading
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2.12

capacity. The loading programme (ceiling
limits) is then communicated to the sponsoring
authorities. The sponsoring authorities there-
after sponsor the demand of various units
which is, according to the Railways, always
much more than the ‘“‘ceiling limits™ fixed by
them. This necessitates pruning of demand to
bring it within the *“ceiling limits”’., The system
is reverse of what it should be. In fact, the
Railways should first collect the. sponsored
demand and then, in consultation with the
collierics, earnestly attempt to meet it.

The representative of the Ministry of Rail-
ways has confessed before the Committee that
there is a need for change in distribution sys-
tem. He informed the Committee that some-
times the sponsorships by States leave much
to be desired and proves to be the breeding
ground for malpractices like black-marketing.
Cases have been detected where names of in-
dustries which bave not taken coal at all find
a place in sponsorship to the deteriment of
genuine consumers. Supplementing the views
of the representative of the Ministries of Rail-
ways, the representative of Department of
Coal informed the Committee that cases had
come to notice where names of many small
scale industries which had been closed down
or did not exist were sponsored by States.
They got the coal and black-marketed it. To
check such malpractices, Coal India Ltd,
has started insisting on the consignees to
furnish affidavits giving various details irres-
pective of the supplies being made through
road or rail. Such affidavits have to be sup-
ported by certain documentary evidence re-
garding the genuineness of their coal require-
ment. Bven parties sponsored by State Govern-
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ments have to give affidavits. Twenty-five per
cent of the ghost indentors drop out at this
stage. Coal India is considering the verifica-
tion of the affidavits submitted by private
parties through their own agency and for this
purpose to utilise the services of their regional
offices. In the affidavits, it is made clear .that
misuse of coal will not only result in stoppage
of coal supplies but shall render the culprits
liable to prosecution, The Committee desire
that it should be ensured that the steps taken
are such as would climinate malpractices in
the distribution of coal.

The Committee are surprised that even
the allotment of wagons is sanctioned by the
Director Movement (Railways) on the recom-
mendation of the sponsoring authorities and
consent of the collieries for loading, this sanc-
tion does not have any assurance or guarantee
of allotment/supply or movement so sanction-
ed. They are informed that while priority is
accorded to movement on account of core

.sector, the sanctioned allotments of wagons

for non-core sector is subject to cuts varying

from 25 to 50%. This is highly unsatisfactory

state of affairs. The Committee would like the

Ministry of Railways to so plan the system of”
allotment of wagons that once the allotment

is sanctioned by the Director Movement (Rail-

ways) it is fully honoured and no difficulty is

experienced by the non-core sector units in

this regard.

During the evidence of the representatives
of Ministry of Railways before the Committee,
it transpired that the possibility of diversion
of coal wagons cannot be ruled out, both for
bona-fide and mala-fide reasons. The Com-
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mittee can understand the deliberate diversions
by Railways when a power house or loco-shed
is in distress. However, the Committee will

‘like to draw the attention of the Ministry to

the recommendation contained in para 3.63
of the 17th Report of the Committee on Public
Undertaking (1980-81) that “should such di-
versions become necessary, the consignor
should invariably be consulted and the con-
signee should also be consul'ed in case pay-
ment of the coal has been made.”

What really disturbs the Committee is the
mala-fide diversions when high quality coal
meant for power houses is clandestincly divert-
ed to some private partics. The representative
of the Ministry of Railways confessed before
the Committee that much mala fide diversions
had recently taken place at Ahmedabad. The
Committee are certain that mala-fide diver-
sions cannot take place without the collusion
of Railway Staff. They urge the Ministry to
streamline the procedures with the aim of
plugging the loopholes that enable such diver-
sions. Further, when any such case comes to
notice, it should be investigated in all scrious-
ness and those found guilty should be suit-
ably punished.

The Committee are alarmed at the sub-
stantial number of wagons supplied to the
collieries being ‘‘left behind” or ‘‘drawn
empty”. In 1982-83, out of an average of
12548 wagons per day supplied for loading,
the actual loading averaged 11011 wagons per
day and the balance of 1537 wagons per day
wer: cither left behind or drawn empty for one
reasons or the other. This wastage of loading
capacity is indeed alarming. Qbviously, it is
due to inadequate coordination between the
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241

Railway authorities and the collieries. The
Committee desire the Ministry of Railways to
maintain better coordination with the collieries
to minimise the wastage of loading capacity
caused by wagons left behind or drawn empty.

The programme for large scale mechanisa-
tion of loading operations embarked upon by
the collieries should elicit immediate attention
of the Railways to arrange for a corresponding
increase in the availability of open wagons
for movement of coal. The Committee trust
that the Railways are aware of the likely
change in the demand pattern of wagons for
movement of coal and have already initiated
action to meet it in close coordination with the
collieries/Coal India Ltd.

The Railways claim that at present they are
moving ‘“‘more than 70 per cent” of the coal pro-
duction in the country. As rail transport of coal
is comparatively cheaper, there is considerable
pressure on the Railways on this account. Some
part of the Railways’ capacity for movement
of coal is tied up in transporting coal in piece-
meal for short distances. Thus, bulk con-
sumers at places for distant from the centres
of coal production have to compete with small
consumers nearer to coal-fields. This is not
fuair as transport of coal by road to distant
places would be clearly uneconomical for the
consuming units. The Committee would like
the Ministry of Railways and the Department
of Coal to lay down an agreed policy in regard
to movement of coal by rail specifying the dis-
tance within which the facility of movement of
coal by rail would not be permissible subject
to such exceptions as may be considered
desirable.
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2.55

Committee’s attention has been drawn by
a private party to the adulteration of coal by
mixing dust, stones and shales. According
to the representative of the Ministry of Rail-
ways such adulteration could not take place
during transit. However, the representative of
the Department of Coal admitied that *‘there
has been some complaints from time to time,
particularly, from power houses of admixture
of stones and shales in, coal supply.” The
problem has been traced either to coal loading
from the open cust mines where coal handling
facilities and picking to seggregate stones and
shales have not been provided or to mechanis-
ed methods of mining and mechanised loadiug.
The Committee were further informed that a
crash programme to set up coal handling faci-
lities at open cast mines had been undertaken.
While sanctioning new mines,  provision is
being made for installation of coal handling
facilities. The Committee hope the crash
programme of providing coal handling faci-
lities at open cast mines will be pursued vigo-
rously so that the assurance given by the Deptt.
of Coal to the Committee that “in a few years,
this problem will be totally eliminated” be-
comes a reality.

It has been represented to the Committee
that most of the coal moved by the Railways
is moving at the owners’ risk and hence rail-
ways are pbt responsible for transit losses
which are vcry.high in the case of most of the
bulk consumers in the country. To cut these
transit losses, it has been suggested that weigh-
ing machines should be installed at the loading
points as well as dclivery points. :

So far as the providing of weighing ma-
chines at the loading pf)ints is concerned, the
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Committee learn that Coal India Ltd. will in-
stall them while implementing the project for
modernisation of coal handling facilities. How-
ever, the Committee find the Ministry of Rail-
ways reluctant to provide weighing machines
at the delivery poiats on the ground of decten-
tion and congestion of wagons, The Com-
mittee appreciate the difficulties of the Ministry
of Railways in installing weighing bridges at
all points of deliveries. However they feel that
start should be made by the Ministry to pro-
vide weighing machines at places where bulk
deliveries of the coal are made.

At present, a lot of transport capacity is
wasted due to sharp drop in offers of coal by
the collieries during summer and mon-
soon months (May to October). This s
ascribed to various reasons like flooding of
mines and pit heads. To make up this loss of
wasted capacity, a lot more strain is put on
the Railways during busy season. To over-
come this difficulty the Coal Incia has opened
83 coal dumps at various rail heads where
coal is stored for distribution to indgntors.
The Committee are of the view that 83 dumps
may not be sufficient to meet the demands of
the users in full during the lean scasons when

‘due to flooding of pit heads and mines the

movement of coal by rail is substantially re-
duced. The Committee recommend that Coal
India should open more dumps so that the
assurance given to the Committee by the repre-
sentative of the Department of Coal that “we
wil! use all wagons that the Railways are
giving to us for s:nding coal to dumps” is
redeemed in letter and spirit. Such dumps
will prove to be a boon to the. users and in-
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dustries. However, they feel that while open-
a dump, the proximity of the railhead to the
collieries should not be only criterion. Another
criterion should be to set up such dumps at
places which are nearest to industrial establish-
ments and well connected by road so that even
small consumers in the remote areas are able
to take the berefit like Bhiwani in Haryana,
Ludhiana in Punjab, Kanpur and Gaziabad
in U.P. In fact eventually coal dumps should
be set up in all the District Headquarters and
other suitable places in remote areas of the
country. The Committee would await the
plan in this regard.

Akashdeep Printers, 20, Ansari Road, Daryaganj, New Delhi-110002.
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